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Bhopal, the 2nd January 2016

No. F-B-1-44-2015-2-V (03}.—In exercise of the powers conferred by sub-section (1) of Section 28 of the
Madhya Pradesh Excise Act, 1915 (No. II of 1915) and Rule 14 of the Madhya Pradesh Beer and Wine Ruies and
in sopersession of this department’s Notification No. F-B-1-10-2011-2-V(08), dated 29th March, 2011, the State,
Government, hereby, prescribes the Bottling fee at the rate of Rs. 13.00 per bulk litre on Forcign Liguor (beer)
manufactured for consumption in the State of Madhya Pradesh by manufacturers of National status under franchisee
or any other systemn.

2. This notification shall come into force from the date of its publication in the Madhya Pradesh Gazette.

By order and in the name of the Governor of Madhya Pradesh,
RAVINDRA KUMAR CHOUDHARY, Dy. Sccy.
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Bhopal, the 2nd January 2016

No. F-B-1-44-2015-2-V (04).—In exercise of the powers conferred by sub-section (1} of Section 28 of the
Madhya Pradesh Excise Act, 1915 (No. II of 1915) and sub-rule (13) of Rule 18 of the Madhya Pradesh Foreign
Liquor Rules, 1996, and in partial supersession of this department’s Notification No. (14) B-1-1-05-2-V, dated
20th April, 2003, the State Government, hereby, prescribes the Import fee on the import of Foreign Liquor (spirit)
at the rate of Rupees 40/- per proof litre.

2. This notification shall come into force from the date of its publication in the Madhya Pradesh Guazettc.

By order and in the name of the Governor of Madhya Pradesh,
RAVINDRA KUMAR CHOUDIARY, Dy. Secy.
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No. F-B-1-44-2015-2-V (05).—In exercise of the powers conferred by sub-section (1) of Section 28 of the
Madhya Pradesh Excise Act, 1915 (No. I of 1915) and sub-rule (13) of Rule 18 of the Madhya Pradesh Foreign
Liquor Rules, 1996, and in partial supersession of this department’s Notification No. (33) B-1-89-05-2-V, dated
6th July, 2006, the State Government, hereby, prescribes, Bottling fee Rs. 27.00 per proof litre on Foreign Liquor
(spirit) manufactured for consumption in the State of Madhya Pradesh by manufacturers of National status under
franchisee or any other system.

2. This notification shall come into force from the date of its publication in the Madhya Pradesh Gazelte.

By order and in the name of the Governor of Madhya Pradesh,
RAVINDRA KUMAR CHOUDHARY, Dy. Secy.
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Bhopal, the 2nd January 2016

No. F-B-1-44-2015-2-V {06).—In exercise of the powers conferred by sub-section (1) of Section 28 of the
Madhya Pradesh Excise Act, 1915 (No. 11 of 1915) and sub-rule (13) of Rule 18 of the Madhya Pradesh Forcign
Liguor Rules, 1996, and Rule 17 of the Madhya Pradesh Beer and Winc Rules, and in supersession of this
department’s Notification No. F-B-1-10-2011-2-V (09), dated 29th March, 2011, issued in this behalf, the State
Government, hereby, prescribes the Import fee on the Import of Mait Liquor Including Beer, Ale, Porter, Stout and
Cider, at the rate of Rupees 25/- per bulk litre.

2. This notification shall come into force from the date of its publication in the Madhya Pradesh Gazette.

By order and in the name of the Governor of Madhya Pradesh,
RAVINDRA KUMAR CHOUDHARY, Dy. Secy.
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Bhopal, the 2nd January 2016

No. F-B-1-44-2015-2-V (07).—In exercise of the powers conferred by sub-section (1) of Section 28 of the
Madhya Pradesh Excise Act, 1915 (No. IT of 1913) and Rule 14 of the Madhya Pradesh Beer and Wine Rules and
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in supersession of this department’s Notification No. F-B-1-28-2014-2-V, (03), dated 3rd January, 2015, the State
Government, hereby, prescribes the Bottling fee of Rs. 2.50 per Bulk litre on Forcign Liguor (Beer) manufactured

by local Foreign Liquor (Beer) manufacturers of their own brands for purpose to sale in the State of Madhya
Pradesh.

2. This notification shall come inlo force from the date of its publication in the Madhya Pradesh Gazette.

By order and in the name of the Governor of Madhya Pradesh,
RAVINDRA KUMAR CHOUDHARY, Dy. Sccy.
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Bhopal, the 2nd January 2016

No. F-B-1-44-2015-2-V, (08).—In exercise of the powers conflerred by sub-section (1) of Section 28 of the
Madhya Pradesh Hxcise Act, 1915 (No. I of 1915} and sub-rule (13} of Rules 18 of the Madhya Pradesh Foreign
Liguor Rules, 1996 and in supersession of this department’s Notification No. F-B-1-29-2014-2-V,(02), dated
3rd January, 2015, the State Government, hereby, prescribes the bottling fee of Rs. 3.00 per proof litre on Foreign
Liquor (Spirit) manufactured by local Foreign Liquor (Spirit) manufacturers of their own brands for purpose to
sale in the State of Madhya Pradesh.

2. This notification shall come into force from the date of its publication in the Madhya Pradesh Gazette.

By order and in the name of the Governor of Madhya Pradesh,
RAVINDRA KUMAR CHOUDHARY, Dy. Secy.
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